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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
ORIGINAL APPLICATION NO. 228/2024 (SZ2)
EARLIER O.A. NO. 778/2024 (PB)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item appearing in
Bangalore Mirror Dt. 02.07.2024 titled
“Encroachers eat into land meant for
afforestation’”

Versus

MOEF, Through Regional Office, Bangalore and Ors. ...Respondents

REPORT ON BEHALF OF RESPONDENT NO. 2

MOST RESPECTFULLY SHOWETH:

1. That the instant Original Application has been initiated Suo Moto based
on a news article which states that land mean for compensatory
afforestation has been encroached into, with respect to the proposed

dam to be constructed over Markandeya River.

2. It is submitted that there is a Forest Clearance proposal with Proposal
No. FP/KA/WATER/65437/2020 regarding drinking water supply project

named GhattiBasavanna Drinking Water Supply Project, which involves



construction of Dam across the Markhandeya River & ancillary

infrastructure.

So far, Stage-l clearance has not been given by Central Government.
The answering department has hence not diverted any forest land in
this project, as incorrectly and misleadingly mentioned in the news

article dated 02.07.2024 published by Bangalore Mirror.

It is submitted that the Deputy Conservator of Forests, Ghatprabha
Division, Gokak, has clearly stated in his letter dated 17.03.2022 that
the suitability certificate is issued based on following conditions, for the
land to be used for compensatory afforestation:

i. There should be no claims of any kind in these areas;

ii. There should be no encroachment in these areas. If there are
any encroachments, only that areas which are exactly available
in the area allocated to the department should be taken into
consideration and if there are encroachments in the central part
of the area, necessary steps should be taken to clear them/make
them free from the encroachments and handover the full areas

to the department;

lii. These areas should be submitted as KML files along with a soft

copy,



iv. Finally, a survey will be conducted around the areas to be
allotted, and a boundary will be constructed by installing
boundary stones.

True Copy along with translated copy of letter dated 17.03.2022 by the
Deputy Conservator of Forests, Ghataprabha Division Gokak to the
Executive Engineer, Karnataka Neeravari Nigam Ltd. is annexed

herewith as Annexure R-1.

As per Forest Conservation Act 1980, Compensatory Afforestation (CA)
has to be carried out for any diversion of forest land. Forest Department
Officials from Ghataprabha Division including Range Forest Officer,
Assistant Conservator of Forests, and Deputy Conservator of Forests,
have visited the CA land areas on 15.03.2022 and based on the
vegetation, soil quality and the land parcels being adjacent to existing
forest lands, the officials have given suitability certificates for the said

land parcels.

Alongwith CA suitability certificates, Deputy Conservator of Forests,
Gokak has clearly mentioned in letter dated 17.03.2022 about the
conditions which have to be followed for handing over these areas to
forest department as CA lands, and this letter clearly mentions that the
land has to be free from any encroachment. Thus there is no violation

of the provisions of the forest conservation Act, 1980 & The




Environment Protection Act, 1986, as the matter is not yet finalized and

no land has been allocated yet.

7. As the land which has been. identified for Compensatory afforestation
(CA) belongs to Revenue Department, the Forest Department has
addressed a letter dated 11.09.2025 to clear the encroachment. True
Copy of the letter dated 11.09.2025 addressed by the Deputy
Conservator of Forest, Ghataprabha Division, Gokak, to the Deputy

Commissioner, Belagavi District is annexed herewith as Annexure R-2.

8. The above information is hence placed on record for consideration of

this Hon'ble Tribunal. ,/ ot o

.__:v_;g’_, e
Assistant Coriservetor of Forests
Assistaﬁ?'&dcgtr rﬁ‘.gp\gaqglrs Ig?,"Rg'[gdsl{fg.
For Respondent No. 2

Filed by 8 Q\pwf
(})0\; 4

< Darpan KM
Standing Counsel
State of Karnataka
Date:21.09.2025
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Translated Copy of Annexure R-1

Karnataka Forest Department
Deputy Conservator of Forest Office, Ghattaprabha Division, Gokak
Opposite to Bus Stand, Gokak — 591307.

Phone (Off.) 08332 225079 Email: dfogokak@gmail.com
Sl. No. B2/Bhumi/Suitability Certificate/2021-22/1863 Date: 17.03.2022
To,

Executive Engineer,
KNNL, GRBCC,
Div No.3, Gokak.

Respected,

Subject: Diversion of 575.0749 ha. Of forest land for
construction of Ghatta Basavanna Drinking
Water Project in Gokak, Belagavi District -
Submission of proceedings of Dy.
Commissioner, Belagavi District for issue of
Revised Suitability Certificate - reg.

Ref: 1. Your Office letter No.
KNNL/GRBCC/Div.3/PB/2021-22/3079
dated 11.03.2022.

2.Your Office letter No. KNNL/GRBCC-
3/Gatta Basavanna Dam/ 2021-22/3100
dated 16.03.2022.

* KRk ok

With respect to the above subject and references, Sy.No.993
(13A - 15B) of Athani Zone of Gokak Division, Telasanga Village,
measuring to an extent of 13 Acres 1 Gunta has been left out and
Suitability Certificate has been issued for remaining area.

Accordingly, the Zonal Forest Officer, Gokak, Savadathi, Athani
has furnished report to this office on 16.03.2022 and subsequently a
Suitability Certificate has been prepared for the non - forest areas
which are identified for the cultivation of compensatory plantations in
place of the forest areas provided for Ghatta Basavanna Drinking Water



Project, subject to following conditions and has been annexed along
with this letter:

1.
2.

They s'hould be no claims of any kind in these areas.

There should be no encroachment in these areas. If there are
any encroachments, only that areas which are exactly available
in the area allocated to the department should be taken into
consideration and if there are encroachments in the central part
of the area, necessary steps should be taken to clear them/make
them free from the encroachments and handover the full areas
to the department.

. These areas should be submitted as KML files along with a soft

copy.

Finally, a survey will be conducted around the areas to be
allotted, and a boundary will be constructed by installing
boundary stones.

Yours Faithfully
Sd/-
Deputy Conservator of Forest
Ghattaprabha Division, Gokak

A copy has been sent to the Assistant Conservator of Forest,
Raibhag Sub - Division, Raibhag for information and further
necessary action.

A copy has been sent to the Zonal Forest Officer, Athani for
information.

5/‘,* -.' ns Ciy f 3 K{}N'A}ﬂ'ﬂff .
| \’”_W‘ ,@thﬁ-ff;” versign By me I‘
h CrpNORA Lk
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Translated Copy of Annexure R-2

Government of Karnataka

Office of the Deputy Conservator of
Forests, Ghataprabha Division, Gokak.
Opposite to Bus Stand, Gokak — 591307.
Email : dcfaokak@amail.com
Phone: 08332-225079

SI.No.:B2/Bhoomi/Ghabakuniyu/2025-26 Date:11.09.2024

To,
The Deputy Commissioner,
Belagavi District,
District.

Respected,

Subject: Regarding the encroachment of non - forest
areas by the Ghatta Basavanna Drinking
Water Project in Gokak Taluk, Belagavi
District.

Ref: 1.Proceedings of the meeting held on
08.03.2022 under vyour esteemed
Chairmanship.

2.Letter bearing No. KNNL/GRBCC/Div-
3/PB/2021-22/3079 dated 14.03.2022
and Letter bearing No. KNNL/GRBCC-
3/Gatti Basavanna Dam/2021-22/1863
dated 17.03.2022 by the Executive
Engineer, Kanini, GRBCC Division - 3.

3.This Office letter bearing No. B2/Bhoomi/
Suitability Certificate/2021-22/1863
dated 17.03.2022.

4. Assistant Inspector General of Forests,
Government of India, Ministry of
Environment, Forest and Climate Change
(Forest Conservation Division) letter
dated 10.06.2024.



5.5uo0 - motto Original Application
No.778/2024 (SZ) of the Hon’ble National
Green Tribunal.

6.Government Order No. LAW25 VHC 2025,
Bengaluru dated 25.04.2025.

7.This office letter bearing No.
B2/Bhoomi/Asum/Ghabakuniyu/2024-25
dated: 10.09.2025.

Kok kKK

In connection with the above subject, a total of 575.0749
he of forest land including Gokak and Belgaum divisions has been
proposed to be utilized for the implementation of Ghatta
Basavanna Drinking Water Project under the Forest Conservation
Act-1980 in the e-Parivesha software as per proposal No.
FP/KA/WATER/65437/2020 and the proposal has been submitted
by the beneficiary (Executive Engineer, Kanini, GRBSS Division -
3, Gokak)

As per reference (1), on 08.03.2022, under your esteemed
chairmanship, it was decided in the meeting to identify and
allocate a total of 1716-10 (Acre-Guntas) revenue lands in
Gokak, Savadathi and Athani taluks under Ghattaprabha Forest
Division, Gokak as non - forest areas to establish compensatory
plantations in place of the forest area which is to be provided for

the said project.

Accordingly, in reference (2), the Executive Engineer,
Kanini, GRBCC Division — 3, Gokak has requested this office to

13



issue Suitability Certificate for the remedial forestation in the

proceedings of the meeting dated 08.03.2022.

As per reference (3), this office has issued a Suitability
Certificate subject to the condition that, the said non - forest land
should not be the subject of any claims, the said lands should be
free from encroachments and if there are any encroachments,
the allotment order will be taken only for the areas which are
available exactly free from encroachments within the area

allotted to the department.

As per reference (4), Assistant Inspector General of Forests,
Government of India, Ministry of Environment, Forest and Climate
Change (Forest Conservation Division) has sought for information
from the beneficiary company regarding the encroachments in

the said area.

As per reference (5) based on the report of the daily
newspaper 'The Bangalore Mirror' dated 02.07.2024, the Hon'ble
National Green Tribunal has suo motto recommended the
encroached land in the compensatory non-forest area designated
under the Forest Conservation Act-1980 for the implementation
of the Ghatta Basavanna Drinking Water Project and has issued
notices to the Union Ministry of Environment, Forest & Climate
Change, Principal Chief Conservator of Forests, (Head of Forest
Force), Karnataka and Chief Wildlife Warden, Karnataka. Further,
the hearing of the case has been transferred to the Southern
Zonal Bench, Chennai, for hearing. The next hearing has been
fixed for 23.09.2025. And as per reference (6), Assistant

14



Conservator of Forests, Ramadurga Sub-Division, Ramadurga has
been appointed as the Litigation Officer, and he has submitted a
report and documents regarding this case to the authorized
lawyer. And he has requested this office to provide information
on the steps taken by the district administration to clear the
encroached land in the compensatory non-forest area mentioned

in reference (8), on the advice of the authorized lawyer.

Further, as per reference (7) in the earlier case, it has been
respectfully requested to survey the encroached revenue lands in
the identified compensatory non-forest areas and provide the
information with respect to available (non-encroached) net area
along with the map and give appropriate directions to the
concerned officials. But no information has been received from
your office in this regard. Therefore, since information has to be
submitted to the court in this regard, it is hereby requested to
take appropriate action to clear the encroached revenue Iands in

the identified compensatory non-forest areas.
Yours Faithfully
Deputy Conservator of

Forests, Ghataprabha Division,
Gokak

15
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A copy has been respectfully submitted to the Honourable
Chief Conservator of Forests, Belgaum Circle, Belgaum for

information.

A copy has been sent to the beneficiary organization -
Executive Engineer, Kanini, GRBCC, Division - 3, Gokak for
necessary action.

A copy has been sent to the Assistant Conservator of Forests,
Ramadurga and Rayabagh for information.

Deputy Conservator of
Forests, Ghataprabha Division,
Gokak



